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ORDER 

 

PER N.K. BILLAIYA, AM: 

 

 This appeal by the assessee is preferred against the order of 

the CIT(A)-12, New Delhi dated 11.10.2018 for A.Y.2012-13.  

 

2. The grievance of the assessee read as under :- 
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3. At the very outset the counsel for the assessee stated that 

under the instructions she is not pressing ground No.1 to 4, 

therefore, grounds No. 1 to 4 are dismissed as not pressed.  

 

4. The only ground survives for our adjudication relates to the 

restriction of the of deduction u/s. 80 IC of the Act to 25% as 
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against the claim of 100%. 

 

5. The entire quarrel relates to the fact that the assessee 

claimed 100% deduction u/s. 80 IC of the Act on the ground that 

there was substantial expansion under taken by the assessee 

which according to the amended provision make the assessee an 

eligible assessee for the claim of deduction @ 100%.   

 

6. The entire claim of the assessee was rejected by the AO who 

was of the firm belief that the assessee is only entitled for the 

claim of deduction @ 25% drawing support from the decision of 

the Tribunal Chandigarh Bench in the case of Hycron Electronics 

in ITA No.798/CHD/2012 order dated 27.05.2015. 

 

7. When the matter was agitated before the CIT(A) the CIT(A) 

followed the interpretation given by the Hon’ble Supreme Court in 

the case of Classic Binding Industries in Civil Appeal No.7208 of 

2018.  The CIT(A) dismissed the appeal.  

 

8. The impugned quarrel has now been well settled by the 

Hon’ble Supreme Court in the case of Aarham Softronics Vs DCIT 

102 taxmann.com 343 in favour of the assessee and against the 

revenue.  The Hon’ble Supreme Court while deciding the quarrel 

has considered the judgment given in the case of Classic Binding 

Industries (supra) and Mahabir Industries 94 taxmann.com 260.  

The relevant findings read as under :- 
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9. Respectfully following the decision of the Hon’ble Supreme 

court we direct the AO to allow the claim of deduction u/s. 80 IC 

of the Act @ 100%.  The appeal filed by the assessee is partly 

allowed.  
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10. Decision announced in the open court on 06.09.2022.  
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